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Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) whether obscenity is on the rise in the programmes and advertisements in the visual media; 

(b) if so, the details thereof; 

(c) the number of such cases reported during each of the last three years and the current year along with action taken thereon, case-
wise; 

(d) whether the Government proposes to bring any new Law to check the adverse effects of such programmes and advertisements,
especially on children; and 

(e) if so, the details thereof?

Answer

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MINISTRY OF INFORMATION AND BROADCASTING; ENVIRONMENT,
FOREST AND CLIMATE CHANGE AND MINISTER OF STATE FOR THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRAKASH JAVADEKAR) 

(a) to (c) No such study has been brought to the notice of this Ministry. There is no pre-censorship of programmes telecast on Private
TV channels. However, all programmes and advertisements telecast on TV channels and transmitted/retransmitted through the Cable
TV network are required to adhere to the Programme and Advertising Codes prescribed under the Cable TV Networks (Regulation)
Act, 1995 and Rules framed thereunder. Action is taken as per rules whenever violation of Codes is brought to the notice of the
Ministry. Details of action taken on violation of Programme and Advertisement code by Private TV channels for telecast of obscene
visuals in the last three years and the current year is enclosed at Annexure. 

(d) & (e) There is no such proposal at present.
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